
 
 

BEFORE  
HON’BLE MR. JUSTICE S.R. SEN 

A.B. No. 31 of 2014 
 

03.09.2014 
 
  Heard Ms. P.S. Nongbri, learned counsel for the petitioner, 

who submits that, the accused has been wrongly involved in this 

instant case without any fault of his own. The learned counsel also 

further submits that if the accused is allowed to go on pre-arrest bail, 

he shall co-operate with the I/O as and when necessary. 

  On the other hand, the learned State counsel, Mr. R. 

Gurung appeared along with the I/O and produce the C.D. The I/O Mr. 

V. Upadhya fairly submits that in this instant case custody is not 

required, but he may be directed to appear before him at least thrice in 

a week for two weeks and to co-operate with the investigation. 

  After hearing the submissions advanced by the learned 

counsel as well as the I/O, I did not see any reason why pre-arrest bail 

should not be granted. Accordingly, the accused/petitioner is allowed 

to go on pre-arrest bail.  

 In the event of arrest of the accused/petitioner, he to be 

released on bail for a sum of Rs. 30, 000/- (Rupees thirty thousand) 

only with one surety of the like amount with following conditions: 

 1. That the petitioner/accused shall appear before the 

I/O thrice in a week continuously for two weeks and 

thereafter, as and when required by the I/O. 

2. That the accused/petitioner shall not leave station 

without the permission of the learned Chief Judicial 

Magistrate concerned. 



3. The accused shall be bound to co-operate with the 

investigation and will not tamper or hinder any 

evidence. 

4. He shall be bound to face the trial as and when 

necessary. 

  With this observation and direction, this instant bail 

application is allowed. 

  Court Master is directed to return the C.D to the learned 

State counsel, Mr. R. Gurung along with a copy of this order. 

   

Accordingly, the matter stands disposed of. 

 

 

                                                                                          JUDGE 

 

D. Nary 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



BEFORE  
HON’BLE MR. JUSTICE S.R. SEN 

CRL.PETN. No. 21 of 2014 
 

03.09.2014 
 
  Heard Mr. K. Paul, learned counsel appearing for and on 

behalf of the petitioner. 

  The learned State counsel, Mr. R. Gurung is present. 

  From record it appears that service report against the 

respondents’ No. 2, 3 and 4 is awaited. 

  List this matter after 2(two) weeks. 

 

 

                                                                                                    JUDGE 

 

D. Nary 

 

 

 


